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CENTRAL ALMINISTRATIVE  TRIBUNAL 

C1RCLIT BEECH LLCKLOW 

T.A. NC.1062 of 1987 (T) 
(W.P. NO.3394 of 1982) 

Xhalilullah Khan 	OOOOOO • • 

'Versus 

Union of India & Others 	 

27.4.1990  

lion lble Justice K. Nath, .C. 

Hon sble Mr. K.J. Raman. A.M.  

Applicant.  

Resondents. 

Sri B.K. Bhukla files vakalatnama on behalf of all 

the res2ondents. No one is, present on behalf of the 

applicant. The notice, which was issued to the applicant. 

by Registered i)ost*  is pr.esumed served. The. notice issued 

to the applicant's counsel has been received back with 

the postal report that he could not be folinci despite 

repeated efforts. 

The petition is, therefore, dismissed for 

non.prosecution. goo 
Sdf. 

A.M.  

/1 True Copy 0/1 

rnt/j.  

kk\l/ 

 



IN THE HON1BLE Hill _COURT OF JUDICATURE AT ALLAHABAD 
SITTING AT LUCKNOW. 

WRIT P:3TITI0N NO. 	 982 

KHALILULLAH KHAN PETETIONER • • 

VERSUS 

Union of India and others 	.Opp .Part ies • 

Si. No 
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Annexure  
Copy of order dt .9 . 6.81 

"nn ex4 re Noe 2  
Copy of order dt .26-12-81 	14 

Annexure No.3  
Charge sh eet with annexures 	15-21 

Annexuai 0 No,.4  
Explanat ion of the petitioner 
dated 9-4-80 	 22-23 

Annexure No.5 
Copy of the appeal 	 24-25 

Affidavit 	 26-27 

Poier 	 28 

( P. P. oRIVASTA VA) 
ADVOCATE 

COUNSIIP FOR THE PETITIONER 

Lucknow dated July 1.4 , 19 82 
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Writ Petition No. 

IN THE HONfBLE HIGH COURT OF JUDICATURE AT ALLAHA3AD 
SITTING AT LUCHNOW. 

44. 

of 1982 

( 
Khalil Ullah Khan aged about 48 years son of Shri 

Hafiz Ullah Khan, Resident of Raja Bazar,Lucknew. 

,Petitioner 

Versus 

Union of India through the General Manager, 

North East ern Railway, Gorakhpur. 

Divisional Mail Manager, North Eastern Railway, 

Lucknow. 

Senior Divisional Mechanical Engineer, North 

East ern Railway, Lucknow. 

Opposite Parties. 

WRIT PETITION UNDER ARTICLE 226 OF THE 
CONSTITUTION OF INDIA. 

•• .• • 

The petitioner above named most respectfully 

submits as under:- 

That the present writ petition is direct ed 

against the o'der dated 9-6-1981 served upon the 

petitioner on 2-7.1981 by which the petitioner has 

been reduced from the grade of Shunter Grade Rs 290-400 
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to the lower grade of Fire.man Grade Rs 260-350 fixing 

his pay at Rs 334/- per month with loss of seniority, 

c opy of viiich is annexed as AHNEXURE NO.1  and against 

the crder dated 26-12-81 by which appeal of the 

has been rejected, a true copy of which is filed as 

ANNEXURE NO.2  to this writ pet it ion. 

That the petitioner was appointed as Engine 

Cleaner by the order of Divisional Eechanical Engineer, 

Gonda on 14-10-1954 and in the year 1959 he was promoted 

as Fireman II and thereaft or he was promot ed as Fireman 

I in the year 1964. 

That in the year 1973 the petitioner on account 

of his satisfactory performance on various posts was 

promoted to the post of Shunter Grade Rs 290-400 by 

OP No.3 and was confirmed as Shunter in the year 

1978. 

That on 30-1-1980 the petitioner was booked 

to perform his duty as Shunter in Transhipment Yard 

on N.E.Railway, from 0 Hr. to 8 Hrs. 

That the petitioner in compliance of the aforesaid 

booking reported for duty and took over charge of 

Loco No.32073 from Sri Rahmat Ullah Shunter. 

6. That at the time of taking over charge the 

petitioner found the Engine in a proper and satis-

factory operating condition. Both the gauge glasses 

were round full of water. These glasses are provided 
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in stei engines to ensure the correct level of 

water in the boiler and also to avoid lead plug 

fussion. 
/0\  

That according to the provisions of Operating 

Yanual a shunter or driver is required to ensure 

the working condition of the gauge glasses by 

blowing down water as soon as he takes over charge 

of the stationary engine before its operation. 

That according to the provisions and guide 

lines as provided in the Operating Manual the 

petitioner blowed the water in gauge glasses to 

find out as to whether the gauge glasses wore 

in perfect working order. While doing so the left 

side gauge glass burst and right side gauge glass 

showing full of water level having country made blow 

throw cock fitted therein. 

That since the right side glass was showing 

full of water level and on account of country made 

blow throw cock fitted therein it was not possible 

for the petitioner to test the right side glass 

properly in the absence of tools. However, even 

In the absence of tools the petitioner tried his 

best to find out the genuinness of right side 

gauge glass. 

That it is not necessary for the shunter 

to be provided tool box as in the case of drivers 

who are sent on running duty on liness 
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11. 	That the petitioner was performing shunting 

duty as he could not refuse to perform his duties 

in the absence of tools, it was under those circu- 

mstances that the petitioner operated the Engine 	\ 

and after an hour the lead-plug ftssion took 

place and having come to know of it, the petitioner 

informed the Foreman on duty for taking immediate 

necessary action. Thereafter another Engine was 

provided which pulled the pet it loner's Engine to 

the Shed. 

2. That on 30.1.80 i.e. the same day in the 

morning the boiler Inspector arrived in the shed 

for the examination of the said engine to find 

out the defects in the same. 

	

13. 	That after a careful examination he prepared 

a iireliminary enquiry report and submitted the 

same to the authorities concerned. 

That on the basis of the said preliminary 

enquiry report the petitioner was placed under 

suspension on 30.1.1980 and a charge sheet was 

sarved upon him on 6-3-80 by the Sr.Divisional 

Idechanical Engineer OP No.3. A tru_0 copy of the 

charge shoet is Annexure no. 3  to this writ 

pet it ion. 

That on 5-5-1980 Sri A.N.Mahendro, Loco 

Inspector, N.E.Rattlway was appointed as Lnquiry 

Officer to conduct the departmental inquiry. 
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That along with the said charge sheet the 

petitioner was also served with the allegation 

of imputation. 

That the evidence sought to be relied upon 

in support of the charges was the preliminary 

enquiry report of the Boiler Inspect or dated 

30. 1. 19 80 which was not supplied to the petitioner 

along with the charge sheet. 

That the petitioner was required to submit 

reply to the charge sheet within 10 days. 

That the petitioner soon after the receipt 

of the charge sheet demanded the Boiler Inspector's 

report in order to submit an effective reply. But 

in spite of the petitioner's request thee Aid 

report of the Boiler Inspector was not given to 

the petitioner. However, the petitioner submitted 

reply to the charge sheet on 9-4-1980, a true copy 

of which is annexed as ANNEXURE NO.4  to this writ 

petition. 

That Sri A.N.Liahendro started to hold enquiry 

and he directed the petitioner to appoint his 

defence counsel. 

That the petitioner appointed Sri LI.L.Devedi 

Senior Clerk of Loco as his defence counsel. 
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22« That the Enquiry Officer without recording 

the statements of relevant witnesses and also 

without furnishing the copy of the Boiler Inspector's 

report to the petitioner required the petitioner 

on 26-12- 1960 to give his statement. 

That on 26-12-1980 the petitiotlier requested 

the Enquiry Officer to summon M.Francis Boiler 

Inspector, Rahmat U lla Shunter and DI ohd. Ibrahim 

2nd Fireman who were the relevant prosecution 

witnesses but the Enquiry Officer did not consider 

the request of the petitioner and recorded the 

statement of the petitioner first on 26.12.80 and 

thereaft er the statements of the aforesaid prosecut-

ion witnesses were recorded on 27-1-1981. 

That the petitioner was not given the Boiler 

Inspector's report and he was forced to cross-

examine the Boiler Inspector in the absence of his 

preliminary inquiry report dated 30-1-1980. 

26. That thereafter nothing was done by the 

Enquiry Officer in the matter and ultimately 

he submitted his Enquiry Report to the Punishing 

authority. 

That after the receipt of the enquiry report 

the the punishing authority passed the punishment 

order on 9-6-81 as contained in Annexu.re 1. 

That no show cause notice was given to the 

petitioner before passing the punishment order. 
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That the copy of the enquiry report was 	
/kr) 

neither supplied to the petitioner at any stage 

of the disciplinary proceedings nor it was given 

to him along with the punishment order. 

That after the receipt of the punishment 

order Annexure 1 the Petitioner sent a telegram 

to OP No.2 requesting him to supply the petitioner 

a copy of the enquiry report as submitted by the 

Enquiry Officer so that he may be able to submit 

an effective appeal to the appellate authority. 

That even in spite of specific request made 

by the petitioner he was not supplied the copy 
of the Enquiry report submitted by the Enquiry 

Officer to the punishing authority. However, even 

in the absence of the skid enquiry report the 

petitioner preferred appeal. A copy of the memo of 

appeal is filed herewith as ANNEZTRE NO.5  to this 

writ petition. 

That the aforesaid appeal preferred by 

the petitioner was rejected by order dated 26-12-81 

a true copy of which has been filed as Annexure 

to this petition. 

That the past of Shunter is higher in 

rank to Fireman and as such the aforesaid order 

amounts to reduction in rank which is a major 

punishment and the postponment of increment of 

the petitioner with loss of seniority and reduct-

ion of pay in the time scale at Rs 334/- amounts 

to double punishment. 
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33. That the petitioner left with no other alter-

native, speedy and efficacious remedy prefers this 

writ petition on the following amongst other :- 

:GROUNDS: 

1) Because the punishment order dated 9,6.81 

contained in Annexuro 1 is cryptic, non-speaking 

and non-reasoned order. 

11) Because the petitioner was not supplied the 

copy of the enquiry report at any stage of the 

enquiry proceedings and as such he was deprived 

of reasonable opportunity of defence, 

Because in the absence of enquiry report 

and also in the absence of detailed and reasoned 

order the petitioner was deprived of his right 

of appeal in an effective manner. 

Because the punishing authority having not 

supplied the copy of the enquiry report to the 

petitioner and placing reliance thereon has acted 

against the provisions of the Railway Servant 

isciplinary 8: Appeal Rules. 

c fQ  

v) 	Because the evidence i.e. the Boiler' Inspect' 's 

report which was the basis of the charge sheet and 

the punishment order, was not made available to the 

petitioner at any stage of the enquiry proceedings 

and the petitioner could not cross examine the Boiler 

Inspector effectively in the absence of his reportr 
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Because it was obligatory on the part of 

the Enquiry Officer to supply the petitioner 

the copy of the Boiler Inspector's report dated 

e115-2-1980  before he was called upon to cross-

examine the Boiler 'Inspector. 

Because the Enquiry Officer having recorded 

the statement of the petitioner first and there-

after recording the statements of Nis has cormitted 

material irregularit y which vitiates the entire 

enquiry proceedings. 

Because in view of the facts and circums-

tances of the case the oral enquiry was necessary 

atd the azikiiim -1='nquiry Officer having not record- 

ed the statements of the relevant witnesses committed 

manifest error of law vkiich vitiates the entire 

enquiry proceedings. 

Because there exists no evidence on the 

basis of which the punishment oitier calld be 

justified. 

Because the charge sheet and charges levelled 

against the petitioner are in-definite and vague. 

Because having not given the petitioner 

the show cause notice against the proposed 

punishment the punishing authority acted in 

gross violation of principles of natural justice. 

Because in the event of enquiry having been 

conducted by the officer bthor than disciplinary 

authority, it was obligatory on the part of the 



disciplinary authority to give the petitioner 

an opportunit y to submit represent at ion against 

the proposed penalit sr, having not done so the 

disciplinary authority has acted in gross violation 

of the mandatory provisions of Railway Servants 

Disciplinary and Appeal Rales i968. 

Because the appellate order does not contain 

any reason and the same being cryptic, non-reasoned 

and non-speaking is liable to be set aside. 

Because the appeal preferred by the petitioner 

has been rejected in a mechanical manner without 

application of mind. 

Because the entire disciplinary proceedings 

have been conducted in a most illegal and arbitrary 

mannor• 

VIEIF0R, it is most respectfully prayed 

that this Hontble Court be graciously pleased :- 

to issue a Writ, Order of Direction in the 

nature of Certiorari quashing the punishment 

order dated 9.6.81 contained in Annexure 1 and 

the crder dated 26-12-81 contained in Annexare 2 

passed kn appeal. 

to issue a Writ, Order or Direction in the 

nature of 10.-andmus commanding the OPs to give 

the petitioner all the benefits e.g. salary and 

continuity of services as if the punishment order 

dated 9.6.81 was never imposed upon the petitioner. 
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to issue any other Writ or Order as deemed 

just and proper in the circumstances of the case.,  

to allow the costs of this writ petition to 

the petitioner. 

(P.P.Srivastava) 
Advocate, 

Counsel for the Petitioner. 

Lucknow dated July 	,1982 
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IN THE HONIBLE HIGH COURT OF JUDICATURE AT ALLAHABAD 
SITTING AT LUCKNOW. 

grit Petition No. 	 of 1982 * 

Khalil Ullah Khan 	 Pet it ioner 

Versus 

Union of India and others ....Opp.Parbiese 

ANNEXU RE NO. g  

D.E.ttailwaY 

No.M/30/6 	Dated 26-12-81 

From DRIvI(MI) 	To K .0 .Khan 

Subj: Your appeal dated 1-10-81 against N.I.P. No. 
Memo dt .9.6.61 

Your appeal has been received by ADM 

and passed the following orders:- 

" His guilt has been plearly established. There 

is, therefore, no scope left for me to enterfere 

with the order already passed by the Senior DME/LKO 

This is for your information 

LF/CB for information and N/A 

DMF/Y 
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IN THE HON1 BLE HIM COURT OF JUDICATURE AT ALLAHAB.AD  
SITTING AT LUCKNOW. 

• • 

Writ Pet it ion No. 	 of 1982 
	

ry 

Khalil Ullah Khan 	• • • • 	Petitioner 

Versus 

Union of India arxi. others 	....Oppaarties. 

ANNEXURE NO.3 

STANDARD  FORM NO.3  

STANDARD FORM OF CHARGE 5HEET 
( Ru.les of the Railway Servants Discipline and Appeal 
Rules 1968) 

No. M/30/6 

N.E.Railway(Name of Railway Administration) 

(Place of Issue) D.S. Office Lucknow dt.29.2.80  
6/3 

LigxRANDUM  

The President/Railway Board/undersigned proposes) 

to hold an inquiry against Sri K.U.Khan/SH-B/CH Shed 

under rule 9 of the Railway Servant s(Discipline and 

Appeal)Rules, 1968. The substance of the imputation 

of misconduct or misbehaviour or gross neglect of duty 

in respect of which the enquiry is proposed to be held 

is in the enclosed statement of articles of charge 

(Annexure 1). The statement of the imputations of mis-

conduct or misbehaviour or gross neglect of dut y in 

support of each article of charge is 'enclosed(annexure 

II). A list of documents by which and a list of witn- 

esses by whom, the articles of charge are proposed 

to 1)% sustained are also enclosed( 4'nnexure III & 

2. Shri KU Khan is hereby informed that if he so 

desires, he can inspect and take extracts from the 

documents mentioned in the enclosed list of documents 

("nnexure III) at any time during office hours within 

five days of receipt of this Memorandum. If he desires 

to be given access to any other documents which are 
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in the possession of railway administration but not 

mentioned in the enclosed list of doctIments(Annexure 

III), he should give a notice to that effect to the 

undersigned, N.E. Railway within Mut ten days of 

the receipt of this Memorandum indicating the 	t`\ 

relevance of the documents required by him for 

inspection. The disciplinary authority may refuse 

permission to inspect all or any such documents as 

are, in it s opinion, not relevant to the case or it 

vveuld be against the public interest of security of 

the State to allow access thereto. He should complete 

inspection of additional documents within five jays 

of their being made available. He will be pern.tted 

to take extracts from such of the additional docu-

ment s as he is permitted to inspect. 

6ri K.U.Khan is informed that request for 

access to documents made at later stages of the 

inquiry will not be entertained unless sufficient 

cause is shown for the delay in making the request 

within the time limit specified above and the 

circumstances show clearly that the request could not 

have boon made at an earlier state. No request for 

access to additional documents will be entertained 

after the completion of the inquiry unless sufficient 

cause is shown for not making the request before the 

completion of the inquiry. 

Sri K.U.Khan is further informed that he may, 

if he so desires, take the assistance of any other 

Railway servant/an official of a Railway Trade Union 

who satisfied the requirement s of ilu.10 9(9) of the 



Annex .3,  condt 

Railway servants(Discipline E; "ppeal)Rules 1956 

and Note 1. and/ or Note 2 there under as the case 

may be for inspecting the documents and assisting 

him in presenting his case before the Inquiring "1/ 

Authority in the event of an oral inquiry being held. 

For this purpose, he should nominate one or more 

persons in order of preference. Before nominating the 

assisting railway servant (s) or Railway Trade Union 

officials), Sri K...U.Khan should obtain an undertaking 

from the nominee(s)that he/they is( are) willing to 

assist him during the disciplinary proceedings. The 

undertaking should also contain the nerticulars 

of other case( s), if any, in which the nominee( s) 

had already undertaken to assist and the undertaking 

should be furnished to the undersigned/General N.E. 

Railway along with the nomination. 

. Shri K .15 .KHAb is hereby direct od t o submit t o 

the undersigned(through LE1  C3) a written statement 

of his defence (which.should reach the undersigned) 

within ten days of receipt of this Memorandum,if ho 

does not require to inspect any docuraents for the 

preparation of his defence, and wilahin ten days 

after completion of inspection of documents if he des-

ires to inspect documents, and also - 

a) to state whether he wished to be heard in person; 

and (b) to furnish the names and addresses of the 

witnesses, if any, whom he wishes to call in dupport 

of his defence, and (c) to furnish a list of 

documents, if any, which he wishes to produce in 

support of his defence. 

6. Sri K.D.K.han is informed that an inquiry will 

be held only in respect of these articles of' charge 
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as are mpt ad,otted- He should, therefore, specifica. 

admit or deny each Article of charge. 

7. Shri K.U.Khan is further informed that if he 

does not submit written statement of defence within 

the period specified in para 5 or does not appear 

in person before the inquring authority or otherwise 

" 
	 fails or refuses to comply with the provisions of rule 

9 of the Railway Servants(Discipline & Appeal) Rules 

19 68 or the orders/directions issued in pursuance 

of the said Rules, the inquiring authority may hold the 

inquiry ex-parto• 

The attention of Sri K.U.Khan is invited to 

Rua°  20 of the Railway Services(Conduct) Rules, 19 66 

under which no Railway servant shall being or attempt to 

bring any political or other influence to bear upon 

any superior authority to further his interests in 

respect of matters pertaining to his service under 

the Govt. If any representation is received on his 

behalf from another person in respect of any matter 

dealt with in these proceedings it will be presumed 

that 'Sri K.U.Khan is aware of such a representation 

and that it has been made at his instance and action 

will be taken against him for violation of Rule 20 

of the Railway Service(Conduct) Rules, 1966. 

The receipt of this memorandum may be acknowledged. 

Name and designat ion of comp et ent 
authority SR. D.M.E. LeTN 

To 
Sri K.U.Khan, Shunter, B, CB 

Enclosures, 



ANNEXURE TO STANDARD FORM NO. 5 MEMORANDUM OF 
CHARGE SEIEET UNDER RULE 8 OF ME RS(D&Al RULES i968 

ANNEXUkE  

St at ement of Art icle s of charge framed against 

Shri K.U.Khan Shunter B CB Shed(Name and designation 

of the Railway Servant) 

Annexure 1  

That Sri K.U.Khan while functioning as Shunter 

on 30.1.80 is charged with serious misconduct as 

per imputation on Annexure II below 

(Here enter definite and distinct article of charge) 

Annoxure II  

That during the aforesaid period and while function-

ing in the aforesaid office, the said Shri K.U.Khan 

SHUNTER B CB SEIZ34 BASED ON SR B10/II/Lilli 3  No.Sr.BIO/ 

LJN( In/32073-1r /462 dt .8/15-2-80. 

(Here enter definite and distinct article of 
charge). 

ANNEXU RE III 

That during the afores4.d period arid while 

functioning in the afor aid office, said '4hr XV 
* 	 • 

(Here enter definite tand distinct article of charges) 
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Annexure II  

STATV:ENT OF IYPUTATION OF MISCONDUCT OR 
MI$BgrIAVIOUR IN. SUPPORT OF THE ARTICLE OF 
CHARGE FRAMED AGAINST 

SRI K.U. KHAN / SHUNTER B/CS Shed. 

(Name and designation of the Railway servant) 

Please see charges on back. 

ANNEXURE  III 

SHRI K.U.KHAN/Sh B/CB 

Based on Sr BIO/II/LIN NoiSr.BIO/LJN(II)/3207WT 

dated 8/15-2-80, 

NNEXURE IV 

List of witnesses 	whom the article of 

X/  charges framed e.g.. 	at Sri . 	(Name  

Designation of the ly.Servant) . 

111•10•11.•••••••••••••• 

4 
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Shri K .0 .Khan/Shunt or B/CS Shed 

Charges:- Carole ss working 

Imputations : - That Sri K .0 .Khan Shunter B CB 

Shed while performing shunting in TPT/Yard on 

30.1.80 with loco No.32073/T failed to ensure that 

B/S the Gauge Munn cocks of the engine wore 

functioning properily and the Gauge Glasses were 

showing correct water level. Consequent ly the Lead 

Plugs of the engine got fused due to short age 

of water in the Boiler, as he failed to maintain 

proper water level although EV S Inject ors were 

working sat isf act only. 

This t ent amount s to the serious neglect 

of duty on t he part of said Shri K .0 .Khan shunter 

B CB Shed. 

Sd . Illigib le 
SR DME /LJTI 
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IN THE HOIT'B5., HIGH COURT OF JUDICATURE AT ALLAHABAD 
SITTING AT LUCKNOW. 

Writ Pet it ion No. 	of 1982 

Khalil Ullah Khan 
	 Pet it ioner 

Versu$ 

Union of India and others •.•• Opp •Partie s • 

ANNEATRE No•4  

To 

The Dal.E.(L) 

N.E.Railway Lucknow 

Sub: Explanation of the charge sheet N0 •11/ 30/ 6  
dated 29.2.80/6-3-80 

Sir, 

(1) With reference to the charge sheet Eo.L1/30/6 

D/29.2.80/6.3.80 I respectfully beg to submit that 

the alleged charges framed against me is catagoritly 

denied. 

The fact of the case is that on 30.1.e0 I took 

over charge from 6ri Rahmat Ullah Shunter 3  in TPT 

Yard at 00/- at the time af performing shunting 

with Loco no.32073/T B/S Gauge Glasses showing full 

water level on crown plate. To ensure the said water 

level I blow through the L/S gauge column cock, the ea 

same gauge glass burst away any how and with so many 

troubles it was closed because the cocks were not 

at ease. 

g2n this happening I blow through the not gauge 

glass which was jammed as the zzatulazg country made 

blow through cock was fitted. On the basis of the 

full glass showing water level in both the glass. I 

performed shunting and I several times feed the 

water through inject ors between shunting. 1,*t about 



Annex4 

two hours the lead plug got fused when the glass 

of R/s showing full water level in the boiler. 

The same happening was practically proved 

before BIO/LJN (BIO/LJN report on which may and 

my fireman 6ri Amrik bingh and FICis signature 

have been obtained will follow. 

It is really unfortunate that I am being 

charge sheeted for showing serious Deglect of duty. 

it is crystal clear in the said BIOIs report 

that I an not guilty of the charges levelled against 

me. If your honour even not aware and satisfied 

with the practical proofs, I regiest for the 

defence please. 

For which shall be grateful to you and 

oblige. 

Yours faithfully, 

Sd.K. .0 .Khari  

(K .0 .Khan) 9/4 
9-4-1980 
	

Shunter B , Charbagh,Lucknow. 

meor 



In the HonIble High Court of Judicature at Allahabad 
Sitting at Lucknow. 

Writ Pet it ion No. 	 of 1982 

Khalil Ullah Khan 	.••. 	Petitioner 

Versus 

..ite.4.6 Union of India and others ...Opp.Parties. 

Annexure  

To 

The DRM/NE Rly 

Lars 

REF: Appeal against NIP No. Id /30/6 dt 

Sir, 

With duo respect and humble submission I beg to 

state that the charges are framed on the report of 

310. It is quite clear that Sri Charan Singh,Fitter 

had held enitially for his bad workmanship in the 

causing fussicn ar lead plug on 32073/T on 30.1.80. 

Then we have beefl also attached partially responsible 

in this connection. The extract of the report is 

contradictory upto an extent . One side he says that 

B/S guage glass showing correct water level, the 

other side he says that WS showing full rater with-

out movements it means that when L/S of G/Glass which 

was broken at the time of taking charge we have to 

work on right side G/Glass in which country made 

blow through cock was fitted due to which the water 

of the R/S G/Glass showing water level full which was 

wrong and we think that we should work sometime so 

that the water of the boiler is to be consumed then 

it shows water level with movement although the full 

glass of water showing wrong. Due to which we received 

and lead plug fuessed having full water in the glass. 
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Although lowering full full responsibility on Sri Charan 

Singh was not charge sheeted and exonerated from the 

charges by fever. 

The nquiry Officer Mr.A.N.Mahendru who was 

ordercd to conduct DAR proceedings, before the 

proceeding started he exercise his influence on me 

that he would tell to Sr.DhLE to close the case 

ag,oinst Sh.B. %He took my statement in writing 

clearly, under his own dictation that FpMan B Amrik 

Singh was not responsible who only worked as per the 

instructions given by Shunter. 

During tha course of DAR proceeding my D.C. 
raised this issue but it was not recorded in 

proceedings. tiralahendru Nilo is told to be close up 

with Sr•Dlaw worked against the spirit of natural 

justice. During Examination whatever the questions asked 

by my DC were replied by trir.A.N.Mahendru the E.O. 

who was acting for Aminik Siugh F/14an. 

In this connection it is prayed that whole 

proceedings may kindly be read including, BIOts 

report. 

At last I would request your honour that the puni-

shment should have been saved by Fitter, FiPan also 

where fitter was left untouched and FAlan B was awarded 

minor punishmert it was I who was drastically punished. 

The cast icm was the main evil which had been played 

openly in the whole case. 

It is requested that punishment must may kindly 'W 

reduced so that I may get relief. 
Thanking you, Yours faithfully 

6d.K.U.Khan,F/Man 13 / 
CB Shed. 1, 9.81 

Note: Petsonal hearing may kindly be granted to ma so 
that I may put my last expressions. 
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In the HonIble High Court of Judicature at Allahabad 
Stting at Lucknow. 

Writ Pt1tioi No. 	 of 1982 

Khalil Ullah Khan 	.•• • 	Pet it loner 

Versus 

Union of India and others .... Opp•Parties. 

Affidavit,  

I, Khalil Ullah Khan aged about 48 years son of 

Sri Hafiz Ullah Khan Resident of Raja Bazar Lucknow 

do hereby solemnly affirm and state on oath as under:-

That the deponent is the petitioner in the 

above noted writ petition and as such he is fully 

conversant with the facts of the case. 

That the °cat ent s of paras 1 to $3 of the writ 

petition are true to my personal knowlede except 

the legal averments which are believed to be true, 

That the annexures annexed with the writ 

petition are the true copies of the original documents. 

 

Lucknow dated July tei'82 ep onont • 
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9 7  
Verificat ion. 

I, the deponent named above do hereby verify 

that the contents of paras 1. to 3 of this affidavit 

are true to my personal knowledge, nothing material 

has been concealed and no part oflit is false, so 

oak j<ctkpu-k help me God, 

Deponent. 
Lucknow dated July/4,1d 82 

I, identify the deponent who has 
signed before me. 

ikap 
(„es,e,C;yrlit'RY) 

Advocate. 

Solemnly affirmed before re on((  

atjk—raam/weby the deponent who has been 

ident if ied by 

I have satisfied myself by examining the 

deponent that he understands the contents 

of this affidavit which has been read 

over to him and explained by me* 

. „ 	, , ,_, , Aq 1,114:16.0U1Nallat 

Caur 
r 
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C-114 	 Railway Advocate 	 to appear, act apply and prosecute the above des- 
cribed Writ/Civil Revision/Case/Suit/Applicaion/Appeal on my/our behalf, to file and take back documents, 
to accept processes of the Court, to deposit moneys and generally to represent myself/ourselves in the above 
proceeding and to do all things incidental to such appearing, acting, applying, pleading and prosecuting for 
myself/ourselves. 

I/We hereby agree to ratify all acts done by the aforesaid Shri 

	  Railway Advocate, 	e_,LeA"..a4A 

	 in pursuance of this authority. 

1.A.A/(31A,4dui 

NS/CCS 
7 64 

Before 
In the Court of 

. 	. ........ 

Versus 

(1\ r\Ai kOkA ................................................ .......... 

P 	()\"(!4  

. ......... 6 4 .. 	 .. C=r . •OrNvq, fv\-eaf Lcr 

do hereby appoint and authorise Shri 

IN WITNESS WHERE OF these presents are duly executed by me/us this 

	 day of 	 198.. 

.... 
.. 

Divisinnal Railway Manager 
!way-Lucknow cauoto; 

NER-84850400-80( 	7 84 

I/We. 

P  

No. (069-- 

* Lo.,ki)LAA\ Vt.eLAA 

VAKALATNAMA 
ir;rcAr u..-e—r),NPAtA(v-4--9  

cAA 	1).uavo 
Ar-14'1&.01/4,A p 

of 	198 	C.  7) 

(  
; 
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW BENCH)LUCKNOW In the court of 

W.P. No.3394 of 198A. 
_Khalil_Ullah  Khan 	 Petitioner 

VERSUS 
_Unien_of Indi.a gnj. pthers_ A.4).2•A . . Opp. Parties. 

•••., 

4* 

Na-k-thaki 	4 _ Dii.fl.aLRil lianage l_North_E.asIern_RailwaY)  
authori§ed to act for_ and on behalf of 

.Jnjo 	Idjaana _ 	 j Senior Divisional 
Iffach.anic.al_E.ng,in,ger,_NDrIh_Eastern_Railway., Lucknow._ 

do hereby appoint and authoilse Shri -ahadelendra Kumar — - - 
Railway Advocate Lucknow 	to appear, act / apply 
and prosecute the above described suit/Application/Case/Appeal/ 
Writ/Civil Revision on lea /ouat behilf - daf-Unien-ot „India,- - - _ 
Divi.pionial_R,ail Manager ,_ and senior DietisionLal Mechanical Engineer 

LIA okno 	  

1 
to file and take back touuments, to accept processes of the court, 
to deposit moneys and generally to represent xvilsezier,6Cmmeetum 
tor- and an _behal.f_ _Qf 1J11.1-Qn .Pf IMia, Dyiional B411 Manaer j  and 

••• 

Set/jar -Divisianal_lle.chailical. 4neing 51,usknow. 	
OM • 

In the baove proceeding and to to all things incidental to such 
appearing, acting, applying pleading and prosecuting for .and..on, 
laeha.Lf -ot Tinton Q..f Inkia I  _Divisional 1.,ailyanaL-er and Senior_ 

Ltivi s-ionorl -Me-cl+anleal En gthie e-r N-or-t 11;a, Steel-R.ail way., -Lu,c1c4a14. - 

43 'We hereby agree to ratify all acts done by the aforesaid 

mfmXiitamit Skirl sh--2 e lendr a Kftaar, 	Rly. Advocate Lucknow 
in pursuance of this authority. 

IN WITNESS WHEREOF these presents are duly executed 
bye/us 	 this 

day of 	Se ptember 	198 1+ 

Divisional Rail Manager, 
North Eastern Railway, 

Lucknow. 

0,-c)0Y,;1  

 

Sr . Di 	ona 	a al Engineer, 
North s ern RailwaVI) 

Lucknow. 	 ( 



   

ORDER SHEET 

IN THE HIGH COURT  OF JUDICATURE AT ALLAHABAD 
No.    of 198 

	vs. 
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To, 
, • 

No . 

IN T 

-4 
-la 1e6-2/0/7 

.:ENIST:LAT 77:3 
— INCH 

TRIBUNAL 

dency,Luoknow 

Dated the 

AITLICA 

VERSJS 

RESPONDENT r 5  

k 	->1 	 /1  

lx)ri;e7, 	4?) 

C( 

(lu 

by 	
Whereas.the 	 . tMaroinally - ed c7 .s s. ( has been transferred 

under 	p.: o v is ijn of the Administrative rribunal Act, XIII of 19.25 ,,,i-, 	70,. f;- .E-4..c.1 in this ..T2.-..i.bunal. as above. 
, Writ relition n':). 	. ei.  7 	,i 71-2e 7 Hmal has ' f ix ed d-te of of 1990, of the Court of 

fr 	
.7.2 1..-_,5c,_, 	The hearing ' ot. - .. 	 t or.. ' 	 .. 

,arisa.ng,out of order d-,-, _ 	If 1-,3 appearance ;  is. made on your p ssed by 	behalf . 
 by your some one duly authorisied . 

' 
, 	 to Act and Plead on :your behalf. in ...._______ 	.. 	 _ 

The matter will be herd and decided,in your absence. 
given under my hand sea.i. of ;he Tribunal 
day of 	 199C, 

LZPUTY REciaLTR,ca 
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Writ Poition 

of th& Court 

arising out of order dated 

assed by 

by 

Tribunal 'tot 

Whereas thecitiaroinally 

XIII &f, 
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1,0 -11“'S .  

n-oted a-s4s has been transferred 
und 	

4o:ovision of the Administrative 

erod in this Tribunal,as. abOve. 

in 

has 'fixed date Of' 

The hearing. 
of the 7tter. 

.If 	a pperanoe,is. made on, your 

bOlalf b your some one duly ,3uthorided 
to ir.ct 3Cd. 'plead on your beh'elf. 

I. 	P C'AL 	H 3M=;ATTV3:: TRIBUNAL CI71C:± EENCH 	. 

fc..9' Dated the 
I 

APPLICANTI.s; 

I.ESPONDENT's 

To
kiett 	 ,D,c1.911, to,c,),02` 

R 

,A  
, 

q? 

The m:atter will 'be herd 
given under my hand sea], of: 
day of 	 1990, 

nd decided. in your absence. 
Tzibunal 

zzpur azzLyfRi-,a 
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